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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs.)
TIS HAZAR COURT: DELHI

CIRCULAR

It has been brought to the notice of the undersigned that some of the Judicial Officers are not
complying with the applicable Leave Rules i.e. Delhi Higher Judicial Service (Leave) Rules, 2010 and
Delhi Judicial Service (Leave ) Rules, 2011, and the instructions contained in letter No. 450/Gaz./P.F.
dated 08/09-01-1986, No. 456/Gaz.P.F. dated 14-05-1999 and No. 5883/Gaz/P.F. dated 01-03-2004 of
the Hon’ble High Court of Delhi/ (copy annexed)

It has also been observed that the Officers of Delhi Higher Judicial Service and Delhi Judicial
Service posted in Central District are frequently applying for two days Medical (Commuted)/ Earned
leave instead of casual leave in the early part of the calendar year, 2024. Therefore, it is impressed upon
all the Judicial Officers of Central District not to apply for two days Medical (Commuted)/ Earned
leave if they have more than two casual leave in their leave account and they should avail casual leave
in such a manner that it is spread over the whole calendar year to meet any unforeseen exigencies. The
application for Earned Leave should be submitted fifteen days in advance unless prevented by
exigeney completely unanticipated.

it is further impressed upon that ‘leave cannot be availed as a matter of right’ and all leaves
should be taken in conformity with the applicable Leave Rules and the instru s of the Hon’ble High
Court of Delhi, New Delhi as circulated time to time by this office.

\ao%}l’h.f
(Sanjay Garg-
Principal District & Sessions Judge (HQs.)

Delhi. s
i1 sce 12

No. §/653 ~ 5 /2,5 JCDISO/GAZ/2024  Dated, Dethi'die,

Copy forwarded for information and necessary action:-

1. All the Judicial Officers of DHIS & DJS, Central District, Tis Hazari Courts, Delhi including
officers on deputation and diverted capacity.

2. The Director (Academics)/Chairperson Delhi Judicial Academy, Dwarka, New Delhi to circulate
the same amongst newly appointed Judicial Officers (under training).

3. The CIM, Central Tis Hazari Court, Delhi.

4, The SCI/RC, Central, Tis Hazari Courts, Delhi.

5. The P.S. to the undersigned.
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The Reader to the undersigned. / . .
/7./ The Website Committee, English/ Hifdi, Tis Hazari Court, Dethi for uploading on the website of

Delht District court and Layers.
<))

Principal District & Sessions Judge (HQs.)
Delhi.
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